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CCP No. 28/05 in OAs Nos.873/2000 and 342^ 2001

ORDER OF THE TRIBUNAL

20.5.2005

Shri Nilesh Pillai, counse] for the petitioners,

Sim S.A. Dliarmadlnkan covinsel for the

respondents.

3. The present CCP is tiled by the petitioners for non-

compliance r\ith the order dated 8.4.2004 passed by the

Tribunal m OAs No.s.873/2000 and 342'200I bywhich the

respondents were directed to consider the case of the

petitioners withm a period of three months from the date

of receipt of a copy of this order by passmg a detailed

and reasoned order,

4. The learned counsel for the respondents has drawn

our attention towards the order dated 31.8.2004 by winch

the direction of the Tnbunal has been complied with by

the respondents. Thus, the present (7C!' lias become

mlViictiious.

5. Smce, the direction of the Tnbunal has been

complied with by the respondents, therefore, the present

CCP has become mfructuous. Accordmgly, the same is

dismissed as infructuous. Notices are discharged.

(M adan M ohmi) (M.
Judicial Menlber Vice Chairman




